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IN THE CENTRAL ADMINISTRATIVE TRl/KUNAI.
AHMEDABAD BENCH
0.A.No.A1/93 to 0.A./27/93
KO 0.A./27/93 to 0.A./33/93 and
O.he/43/93 and O.A./44/93
DATE OF DECISION_ 12-3-1993
Shri P.G.Patel & others Petitioner
MreM.S.Trivedi Advocate for the Petitioner(s)
Versus
Union of India & others 'Respondent
Mr.Akil Kureshi Advocate for the Respondent(s) -
CORAM :

The Hon’ble Mr. g, g, Patel Vice Chairman

2’4
M

The Hon’ble Mr.v. Rddhakﬁ%\

ﬁ%ﬁu

Admn. Member

s?
g&’
\"’"
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1. Shri P.G.Patel
2, Shri D.M.Patel
3. Shri B.S.Baria
4, Bhri A.1.Patel
5. Shri M.S.Patel
6. Shri R.Be.Zala
7« Shri JeNe.Patel
8. Shri A.V.Baria
9. Shri Ce.N.Patel

All are the Casual Labourers,

S.D.O.P-,
Nadiad . esssedpplicants

(Advocate : MreMe.S.Trivedi)

versus

n of India through
Secretary,

istry of Telecommunication,
anchar Bhavan,
New Delhi.

2. Telecommunication District Manager,

Office of the Telecommunication,
District Manager,

Nadiade.

3o Sub Divisional QOfficer,

Office of the Sub Divisional Officer,
Telegraphs,

Nadiad. cesoespondents

(Advocate : Mre. Akil Kureshi)



ORKRAL OKkDLK

O0ehe/11/93 tOo 0.A./27/93

0.A./27/93 to 0.A./33/93 and

0.A./43/93 and O0.A./44/93
Date : 12-3-1993

Per ; Hon'ble Mr.N.B.Patel,

Vice Chairman

ML eMeS.Trivedi,learned advocate for
the applicant,
MreAkil Kureshi,learned advocate for

the respondentse.

Mr.Trivedi states that all the applicants

have made representations on or about 5th January,'93.
Even if some applicants have not made represcn-
tations, they may now make it within a period

of 2 weszks héréof. All the representations

received, and , to be receivéd, by the department

. may be treated as having been received within

time. The representations may be considered and
decidecd as expeditiously as possible. The decisions
taken on the representations made by the

applicants may be comnunicated to them in

writing and 4in case o0of any Jdecision to terminate




s e

the services of any

such decisions may not be
period of 10 days, after
to the concerned

applicants feels

applicant(s) . If

aggrieved by the

applicant or applicants,
implemented for a

communication thereof

any of the

decision

taken on his rebresentation, he will be at

liberty to move the

his application by filing
Application. . ¥nhis
disposed of as above.

gﬁ? In view of this

o "ﬂ,Le-M.A. does not survive

sposed of accordingly.

sd/-
( vo.Radhakrishnar. )
Member (A)

AV R octyor
Section’ Officer

Wi’ﬁ/ Ad ,. (/ /'f;f Sffaf { ve Tu"’,'@ymr
L B

Tribunal for

order

revival of

Miscellaneous

Ofiginal Application is.

and stands

S4/-
( N.B.Patel )
Vvice Chairman

passed in

h
/s




b 4 CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD PENCH

AHMEDABAD.

*

Application No. ryg!rg)qi. of 199
Transfer Application No. 0ld Writ Pet. No.

CERTIFIICATE

Certified that no further action is required to be taken

and the case is fit for consignment to the Record Room (Decided) .

Dated : 3olaszlys -
Counter-signed Ly

) \V/ ’ y -
12-5 . haigticint

Sectiom Officer/Court Officer Sign. of the Dealing Assiistant
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i i CENTRAL ADMINISTRAT IVE [RIBUNAL
° AHMED:BAD BENCH
AHMED B \D,
Submitted: C.A,.T, /JUDICIAL SECTION,

Original Petition No: . C_SPV\‘ ‘A& \ N

of b e R e .

Miscellaneous Petition No:

N -

of .

shri B ™. O,k e\ Petitioner(s)

Versus.

AN @ Ty R Respondent (s).

This application has been submitted to the Iribunal by

shri QW N G§w%\02>¥>- . . .

Under Section 19 of the Administrative Tribunal “ct,1985,

It has bkeen scrutinised with reference tc the points menticned in
the check list in the light of the previsions coniained in the
Administrative Tribunal .ct,1985 and Central Adminiscrative

€

Tribunals (Procedure) Rules, 1985,
The Applications has been flound in order and may be given
to concerned for fixation of jateéikkpvwﬂtﬁﬁé((%ﬁw)/4%7(5);gQ/’l
- The apolica;ion has noct been found 1n/0ra°“ for the reasons
indicated in the check list.The applicank” xOVOCdue may Ji/ad§€;Zd
to rcctWFv the same within 14 dcys/er/L letter is placed belog
for s lgndLure. (’rz(ub v c@;;\gy//(@hﬂ/‘/) MCI/ Lc /12( ANV

,é‘L O _
v xﬂb‘fl‘f
il (o

N~ 7 017
S%)./(J): (V\AV \{\ Ao\ VS

D

DR (T):
5 \ oA //—&%ILWWM rebrebllce b1
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ANNEXURE~T,

CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BEWCH _

APPLICANT(S) S AN Pakel.

RESPONDENT(S) - S TS & v

PARTICULARS TC BE EXAMINED ENDCRSEMENT AS TGO
RESULT OF EXAMINATICN,

1. Is the applicabion competent ? \\(vﬁ
A /
(\
’ (A) Is the apnlication in the J ¢
T prescribed form ? KNY/A
(B) Is the application in '

~J
C

\

\

>/

paper book 6Borm

(C) Have prescrib:d numbsr
complate sets of the /QLCM, {

.QJJ V’ fvv \// “() 124 ) 2 }\J:\//\J[/ﬂ\/
application been filed ? '

ds Is the application in time ? L 5
If not,by how many days is ‘”z
it beyond time ?

Has sufficiznt cause for not
making tiie application in
time stated ?

4. Has the document of authorisation/ YU>VV

RV NV N
Vakalat Namabﬂcn filed 7 )

‘< 'i

B Is the appllcatlon accompained by %ﬁﬁ 4G
0.D./I.P.0. for Rs.50/- ? Number )\( A1 - "7 L
of D.D. /I P.0. to be recorded. B I<’/7’

i . ‘//'L"

6. Has the copy/copies of the order(s) ‘%Tm?

\

against which the application is )
made,been filed.? v
NN L
7 (a) Have the copies of the documents [Y/] 'V LJ
relied upon by the applicant and
mentionsd in the application
been filed ?

(b) Have the documents referrcd to NO
in (a) above duly attested and o
numbered accordingly ? )

(c) Are the documents referred to in (a) N2V
above neatly typed in double space ?

' 7 .
8. Has the index of documents has been vgrxjiﬂf wﬁ'( Tka!(w
filed an d has the paging been done L [
properly 7



— e )t e o

PARTICULARS TO BE EXAMINED,. ENDORSEMENT TC BE RESULT 0OF
EXAMINATION,
S. Have the chronological details of .
represe ncations made and the - )
Duucgmc of such repressntation N\~
bezn 1ndiceted in the application ?
AN
T3 Is the mattrr raised in che
application psnding ue Gre any WY“
court of law or any other Bepch .
of the Tribunal ?
E . {/» N
11. Are the upwllc LlDﬂ/dbDll gk N/
cppy/paol gigneth. ¢ ~ 2\
\)
| 12. Are extra copies aof the application
with annexures filed 7
(a) Identical with the Originmal., U
(b) Defective. X
(c) Wanting in Annexures
No. B i Page NOs. ' ? |
(d) Distinctly Typed ?
- ] ) . . ( \"
J. Have full size envelppes bearing P
Full address of the respondents \
been filedc 7
/
14, Are the given addressec, the e N
egistered addressed ? \
N 4
15. Dc the names of the partics sc;uud R e
. e \
in the copies,tally with Name (s) X
those indicated in the a”PllCJLWDﬂ 2 U\

—
(@)
.

Are the transalations certifi=d to be _ \\;\
true or supnortsd by an affidavit Y& \
affirming that they are true 7

17 Are the facts for ths cases mentioned

under itzm N@6 of the application ?

(a) Concise °?

(h) Under Distinct hsads ?

(c) Number=sd consccutively 7 3
(d) Typed in double space on one T V’ﬁ*
side of the paper ? NN VE .
8. Have the J\rblcu1ar5 for interim N\AN
order prayec for,stated with reascns ? \
g ]
f /. § .
XA \ " Y
KNP30192. VR THY
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
" AHMEDABAD BENCH AT AHMEDABAD. b 1)
' }("‘ C,// 5

o) /
ORIGINAL APPLICATION NO e } l ﬁ/ OF \1992>

eoo App].icant-

: versuse

1. Union of India, through
The Secretary,

Ministry of Tel econmunication,

Sanchar Bhavan,
New Delhie
2. Tel ecommunication District
Manager, Office of the Tel ecommu-
-nication District Manager,
Nadiade \
3. Sub Divisional Officer,
Office of the Sub Divisional
Officer, Teleg;"aphs,
Nadiads ' et o Respondents.

1. PARTICULARS OF THE APPLICANT

(A) Name of the applicant ' p’rg’h !!A

(B) Name of the father : N@wa.jj!ﬂlﬁ
(C) Designation & office : % \

in which employed

.o .e




P 23
(D) Address for service : M,S. Trivedi Advocate
of all notices s E/4, Shivani Appartment,
Behins Sahajanand college,
Ahmedabad - 380 015
Do PARTICULARS QF THE R§§EQNDBQTS -
kkx As stated in the cause
titl Qe
. (3) Details of impugned
. TP | g3 ~9;
order : Meno Noey -y ] AP J q
' D LR PRI
ate fé ". &;},
Passed eby, f‘ ] j’ .

Regarding temmination of

services.

(4) JURLSDICTION .

The applicant hereby submits that the subj ect

matter of thisg application is within the Jurisdiction
of this Hon'ble bench.

(5) LIMITATION ;

The applicant further declares that the appli-
-cation is within the time limit prescribed U/se 2
of the Agxx Administrative Tribunal Act-

(6) [EACTS OF THE CASE :

The applicant humbly states that the applicant
is citizen of India ang thus entitled for benefits
guaranteed by various provisions of Constitution of
India. The applicant further states that at present

the applicant is working as Casual Labour on muster

olls in the office of the Tespondents.




HE Fa

602 The applicant further submits that he is
working since last more than five years-on.éhe
establishment of the respondents, on muster rollse

The applicant further states originally he was ehgaged
in the Railway adnin;stration and he had wo rk ed uﬁder
the Assistant Engineer, Railway H ectrification
Division Baroda in the year 1984 - 89,

643 The applicant further submits that thereafter
he was engaged as casual labour in the tel ecommunica-
tion department. The applicant further submits that
as mentioned hereinabove the applicant had worked
under the Assistant Engineer, Railway Electrification
Division, Baroda necessary muster roll certificate
was also issued to the applicant by the Railway
adninistration.

6¢4 The applicant further states that vide letter
dtde 14.9.1992 D.E., (Adnn) Tel ecommunication District
Manager, Nadiad had informed the applicant first '
time after lapse of more than five years and asked

" the applicant to submit the qriginalf§7R certificate
for the work done under ReE. Division with';\"lo dayss
Copy of the said lgtter dated 14.9.1992 is annexed
herewi th and marked as Annexure-'A/l' to this applica-
-tion. |

6.4 The applicant further states that as desired

by Divisional Engineer, Tel ecommunication District




$ 4

Manager, Nadiad vide his letter dated 14-901992
the applicant had submitted the original M.Rf
certificate issued by the Railway Adninistration
to thé applicant to the respondent for verifica-
-tione Thereafter vide memo No.

dated notice was issued to the applicant
by the respondentss Copy of the said notice is

annexed herewith and marked as Annexure-'A/2' to

this application.

65 The applicant further submits that he was
very much shocked and surprised as and when he
received the said notices It was mentioned in

“the said notice that on verification of Muster

Rolls by the office of the Tel ecom District
Manager, it is observed that Muster Roll Certi-
~ficate submitted by theq 'I:CK{n‘;; fabricated
and false. It was further mentioned in the saig
notice that hence your engagement on mustér'rﬁli,
on the basis of such fradulent documents shall

be terminated after 3o days from the date of
recelpt of this notice. Moreover 10 days time

was given to the applicant to make any represen-

~tatlon or pfoduce any documents, if the applicant

desires.

6¢6 The applicant further states that the
said notice was received the next day by the

applicant. The applicant repeats and reiterates

5. &
what is stated hereinabove paraoébthat the




applicant was very much shocked and surprised when
he recelved the notice fmm the res;;ondents- It is
pertj,nent 1o note thnt gimilar naticoa are 1ssued

by the res;)ondents to oth¢=r employeos Wy alongwlth
the. applicantm Moreover as the MoB. cartificatos
‘were l1ssued vary 1qnq back 50 applicant had tq !
callect the old | papers and oollect mfoxmation fram
5ﬂter sources. The applicant further submits that

as it is very known .tu pvery qne thdt there was
disturbances all ove;‘ t‘ha count:y since 6th Deccnber,
;9920 Duo to such disturbed unavaidablo and unforeSeen
circumstances the appucnnt coulq pot auhnlt tho |
representation or was not abl e to pmduce any
docummts wlthin tho ttmo limit to t.he reSpondentv

647 The applicant further suhnits that s mentio..
-ned hereinabove simuar mticos waro iasued to other
emplnyees by tho resppndents and they have also to
sutmit any rq)resentqtion within timq 11m1t~ BUt

au persoﬁs were mrking at dift’eieht places in Nadiad-
Therefore alongwith bther employaes“tho applicant had
sent a telegram on 23 42.1@92 to the teSpondent (

thmuqh his advocata and requosted’ them to extenﬂ the
leo Limit fo subntt Uu rnpreaent:a Llono Copy of
the said telegram :l.e annexed herewith and marked as

png;m;g._'A(a to this applicatinno

6'"8 : T’ho applicant !urther qtatn that 1mmod§-a‘taly
on the next the applicant had agaln repeated his
request, throuqh his advocate and Ibqubsted the

respondents to extend the time 1imit specified in




the said notice. Copy of the said-letter dated

24.12.1992 is annexed herewith‘and marked as
‘ Agngxuf@:'A[&' to this applications

69 The applicant further submits that the
notice issued by'ihe:respondonts itself is ill egal,
arbitrary, pre-judged, prejudicial and mplafide.
Moggvzge said notice is against the principles of
natu?al justice-'lt is pertinent to ﬁote that

" simply on the basis of observation_and.merély on
verification of the Muster Roll ¢éfti_f1cates it
was concluded and decided by the respondents fhat
the said certificates is fabricated and false.
Nelther any enquiry was made regarding its authen-
‘ticity, validity by the respondent nor any oppor-
-tunity was given-to the applicant to prove iEs
valldlty, it was judged by the resnondentgh;g
fabrlcated and false. Moreover without making
further enquiry it was decided by the respondents
that the alleged muoter roll certificate submitted

by the applicant was frudul ent and therefore a hars‘q ‘ /rr/tmln

Ldcen
like a blow from heaven on the applicant as taken

by the respondents to teminate the services of

the applicant after 2) days from the said notice.

6+10 The applicant repeats and reiterates
what is stated horelnabove paraé;ﬁgf the petition
and submits that the said notice is #llegal and
r;duires to be quashed and set aside. Moreover a;
mentioned hereinabove that the decision taken by

the respondents is prejudge and prejudical . There-

~fore the applicant ha bonafide, valid and strong




apprehension that the respondents will not accept

the request made by the 8pplicant through his advocate
vide tel egram dated 23.12.1992 and dtd. 24.1241992,

to extend the time 1imit to submit representation

or produce any documents. Thereafter the long

loyal and lengthy, sure and spotl ess services of the
applicant will come to end due to il1 egal, unjust

action on the part of the respondentse

That no any other and further efficacious
remedy left except to approach this Hon'ble Tribunal

by this application for his grievances.

RE.IEES":

Looking to the facts and circumstances of the

case the applicant therefore prays as under :

(1) that the Hon'ble Tribunal be pleased: to
adnit this application;

(2) That this Hon'ble Tribunal be pleased to
quash and set aside notice dtd.

issued by the respondents;

(3) any other and further relief that the
Fon'ble Tribunal may deem fit may be

given to the applicant;

1

8. INTERIM RH.IEF :

The applicant prays for interim relief as under :



: 8¢

(1) Pending hearing and final disposal of

this application the Hon'ble Tribunal

be pleased to' direct thé'reapondent/its
subordinates to extend the time limit
mxesexibedxin to submit rmreéentation
or produce the document by the applicant
prescribed in the notice dtde
éﬁé:égahency and finalydisposal of this
application further be pleased to direct (5
stay the operation/impl ementation of the
" said notice dtde 7w;%?_5m issued by the

respondents;

(2) Any other and further relief/s may
kindly be passed in the interest of

justice;

9. RBAEDY EXHAUSTED ;

The spplicant further states that he has
availed all the legal remedies available to him

as per the existing rules and regulations.

10+ MATTER NOT PBIDING ;

The applicant further declares that the

subj ect matter of this application is not p ending

before any branches of the Tribunal and not p ending

before any judicial forume

0..9.0
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10. Details of IPe0s oy £6 o bi
&)~ 55777/
pie 51150
/:1“ 4\)‘ 1/\";.‘,‘0» e A -
/7 7
11, Details of annexures. Separate index enclesed
herewith,

e

N A o M
Dt. 30512.92- XX vdlors gmol U

Applicant.

Verification.
I  A.N. Patel, adult, occupation

cervice resident of Nadiag, do hereby verfiy and states
that what is s tated herein abo e are true and I have

not suppressed any meterial factst

' % DN L e
Pie SUCL2.98, '\U\:ECL AR AT AR

Applicant.,, M2 Tvivedd

Advocate for Petitioners

Lawmrnad
nith second sel & . ¢ Mpal@s
sopiles COPY served/not served i@

otaer liien ) w .

0ty /)& IQE\/ reqistrar €.AT.()
A'bad Bench

Bz

Advocate.




Government Cf Indis
Department (f Telecommunicstions :
Office Of The Sub=Divisional Cfficer Telegraphs

N2
Nadisd-387 001, , ﬁ’ -
G ER P O o T "
Momo Not X~)/¥RM/92.93 D1 et Nadjad the 30.11.92. B/ Y=

NOTICE

Cn verificstion of Muster Rolls by the- office of the Telecomw District
Manager Nadiad,it is observed tbst Muster Rol]l Certificats submwitted by

Shri L | PR Dt .- 32 o
Working @0 ... oo Prcsl ﬁf"fezf./‘i" is fabriceted 8
False.And hence your engagemqnt on Mester 1,0n the baeis of such
fraydulest documents shall be terminated after 30 days frow the Date
of eipt cf this NOTICE. 1 you desire to make' any yepresentation or

produce suy documents,you may do so within 10 Days,fsom the date of
receipt of thir NCTICE. ' g2l

P 1e‘]ﬂ/‘1 X
,75,;% oy A S

SUB DIVISICNAL 'OFFICER TEI.EGRAFPHS
NADIAD~-387 001,

To,
Shﬂ.......é.".'-—-’——.: ; ,"'.: e

(5 A Lot b el S AT

R
.

(

||

;sz!

" < : ‘,.l . S . ) :
/éﬁrm YEAR .2,'({/(‘_(6//,(1 ‘/,f,/.//(/‘(

Copy to: Telecom District M-il‘n?g;r'.‘ﬂadhdt.'
!

|
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O
FO G Phone : O- 460065 _
1 lltahcsll db q[:rivedi > “R. 408570
M A.LLB L/39, Shivani Appartment,
(High Court) Ad\;oce;te; Behind Sahjanand College,

Azad Soclety, Road,
AHMEDABAD-15,

LY Rk olboi o De 24,12,1992

L,

1o ihe guk dvisicngs viticer,
fedegraghs,
A8 Odwan) o

e Lhw fuk Ldvisdovaal vEficer,
soNnes,
u‘ualati.

de Ihw Lab Livisdonal vltiger,
ledeyra, he,
NaGAaG,

Sl 4% LOUE A0S 08 1. XL TR 2293,
deds 30611492
de 5319292 dGtdellel2492
o Tu/Clfbib /9293
0tdelbel2+92 regarding
avtioes of teraination
from sexvices.

Hhezpected,

i, undersigned 4.8 Privedi, Advucate under the
dnetructions of my clients end on behalf of my cifents (as
Fer et enciosed herewith) wouid like to TeJuest you to
Tefeor my teloram dated 24312492 on tio sutject cited above.

i would like to further inform ¥oi thut wide your
Abuvereterred nemos you had given 10 days time to sumit

any re.Ierentations or prodice dny documents witnia 10 days
£xom the date of recofyt of the sald Lenos ¢

i would like to sgate tiwt sald aotices were
s 23




wino " V‘QCH)

s 2

racudved Ly my clients muém; after the nemy aau
Ox after two days froam ths d ate of issued of m u-td
B % 5

nat.ic:as levs 0O BZEERE 1.12&92 OF 2412491, uauon or

il LN

1341.92. 17.12¢92 o1 18-12-92 u mmm;wo oun.

4 would Lbce Lo infors you Shst oy cltmﬁvé:m

HOERLLY 48 Cardal labourers since 1984~8S. Urigimsily .
they were engagud An the rallway M£auauu .M
suGteqIently they were transferzed to telecommaigations
Gepartucite Thay had put~up atleast § to 7 ysars gostinuous e
services as casusl J-Msatl s0d they were granted
Lomporsry status toos Thus, they are now enticied/eligivle
for regularisation and nbuoxpua da the service. Inscesd
oL that ail of & sudden you had given tisw notices that
on veratication of mst& Tolls by you it is obecxved
that suster xold curtificates submitted by my clients
are so=culled false fabricated sad fraudubent @ d,

tierefoie, thuy are Lliable to be termlnated after il %
| 30 days f£rxom the date of War.‘.jtled not.zcu;

4 would like to drew your Rind attention LOwsrds
tie facts tiat 4t ,resent they ere working & diffegent
pLBCEE BNG Rarw OVeX They bave tO Jook iato and vesify
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old papers avu.l.ablu m,t.h' thom and uMcn requiras
long and lengthy mxcuu. A% yu are sware uf

auout the situatioan u:om £rom 6.12.92 in all over
tha country and = in the seid cucumunou my
clients were not uble to collect the facts and submit
the reyresenttions wtxa within the time limit
rrescrited ia the ubme:cf‘tt.d nou&a,. !

R

X, txwu:oxu. Tequest you t.o x&ncny extend the
time limit to sukmit the xoptucnuuml to you by my
clients and fuxther Fequest you to amend your above-
~ruferred memos dated 30.13.92, .11;1;;92 IM 16.12.92
dccordingly, in the Lnnx.at. ot juluc- qd to offer
an oyportunity to oy eu.-nu to ptomt tho.lr legal
genuine and falr case bqtore m tct Jour und
counsideration,

Thanking you, " }\/C,_,
( Hebo Alvgvl ) :
C/\ £ - ” AGvocate .

CeCa £O &

1+ Telecom iistrict aunlger-
office of the Y.D.i., uediad wJ.t.n a rtquut. to
look into the metter and igsue necossary
instructions accoringly in the alove cx.ted mbjodc.
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30.11492
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3011492
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16412492
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16.12.92
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